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(Amendment) Bill

accountants, The Institute of Cost
Accountants is expanding its activities
and I may assure him that it is our
endeavour to see that during the
Third Plan the industries of this coun-
try become cost conscious, quality
conscious and productivity conscious.
We have come to a stage when the
foundation of industrial development
has been squarely laid and the edifice
and super-structure are going to be
raised in a very fitting way during the
Third and Fourth Plan. That is one
important aspect on which the Tariff
Commission and all of us are laying
emphasis.

My hon. friend from Kerala referred
to the question of tapioca. I can
assure him that we are trying to
encourage this very important raw
material by conversion to starch,
glucose, power alcohol and vanous
other things. The question of disper-
sal of industries was raised by my
hon. friend from the Punjab as also
by Shri Tyagi. The Tariff Commis-
sion is not really involved in it. Tak-
ing into consideration the overall
industrial development of the coun-
try, it is the policy of the Govern-
ment and this House to see that all
the under-developed areas are brought
up in the industrial map as fast as
possible.

In regard to the value of the pro-
ducts of industries, so many industrial
units make different products, with
the result that it is very gifficult to
give a uniform value. To lump up
the value of all the products of an
industry throughout the year and try
to assess 1ts value is almost impossible.
What we may provide in future is that
the valuation of a few representative
ball bearings or cycles may be given
so that an overall picture may be
available as to how the cost works
sut.

As I mentioned in the earlier part
of my statement, when Shri Tyagi was
perhaps not here, actually speaking
the Tariff Commission always looks
into the profits earned by protected
industries. By and large most of the
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industries which are under the pro-
tection shelter have made only reason-
able profits, barring perhaps one or
two units in some sector. Ultimate-
ly the quantum of protection is going
to be determined by the return which
the entrepreneur gets. As a matter of
policy, it is our endeavour to depro-
tect an industry as early as possible.
We reduce the quantum of protection
all along the line as we go alone, so
that before it is deprotected it is
reduced to the minimum possible
amount and lastly to give only the
necessary protection which it deserves
by efficient running.

It was said that we were importing
a lot of things. We have come to a
stage when we are able to produce a
very larger number of things. It is
not that an alkaloid grown in Malaya-
can be regrown here. No Country
can ever claim—not even the United
States of America, which is the most
industrialised country in the world—
that everything under the sun could
be made by it: nor is it our intention.
But to the extent possible, all indi-
genous raw materials are being pro-
perly processed and finshed and all the
qualitative aspects of most of the pro-
ducts are developed. We hope that
in the next decade or two we will be
one of the well industrialised countries
of the world I am grateful to the
House for the support it has given to
this Bill.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”
The motion was adopted.

14.35 hrs,
COMMITTEE ON PRIVATE
MEMBERS' BILLS AND RESOLU-

TIONS
SEVENTY-FOURTH REPORT
Sardar A. S. Saigal (Janjgir): Sir,
I beg to move:
“That this House agrees with
the Seventy-fourth Report of the
Committee on Private Members
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Insurance

[Sardar A S. Saigal]

Bills and Resolutions, presented to
the House on the 14th December
1960.”

Mr. Deputy-Speaker: The question
Jo:

‘That this House agrees with
the Seventy-fourth Report of the
Coemmittes on Private Members
Bills and Resolutions presenied to
the House on the 14th December
1960.”

The motion was adopted.

1436 hrs.

RESOLUTION RE: NATIONALISA-
YION OF GENERAL INSURANCE—
contd.

Mr. Deputy-Speaker: The House
will now take up the first item in ihe
List of Business, namely “Submission
i the vote of the House the following
zesolution moved by Shri T. B. Vittal
Rao on the 18th November 1960: —

“This House is of opinion that
@eneral Insurance ehould be
nationalised.”

The House will recall that on the
2nd December 1960 after the discus-
ston had concluded, the House wanted
to divide on the resolution. It being
past § P.M. then the Division was
postponed till today. I will now put
the resolution to the vote of the Heuse.
The question is:

“This House is of opinion that
General Insurance should be
nationalised.”

Those in favour will say ‘Aye’.
Some Hon. Members: Aye.

Mr. Deputy-Speaker: Those againsé
will gay ‘No'.

Several Hon. Members: Na.

Marking System of Voting

Mr. Deputy-Speaker: The ‘Noes'
have it.

The Resolution was aegatived.

14.38 hrs.

RESOLUTION RE: NEW MARKING
SYSTEM OF VOTING—contd.

Mr. Deputy-Speaker: The House will
now take up further discussion of the
following Resolution moved by Shri
Bibhuti Mishra on the 2nd December
1960: —

“This House is of opinion that
the new marking system of voting
tried as an experimental measure
during recent bye-elections to Lok
Sabhy and S.ate Assemblies has
not proved successful and hence it
should not be adopted in future
elections.”

Shri Bibhutj Mishra may continue
his speech. Does he want to continue
even af er 34 minutes? He may con-
clude in two or three minutes.
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